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CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD [ ENCH
CIRCUIT BENCH : LUCKIOW,

Registration O.A.No0.393 of 1990(L)

£apt-.RAS Yadav(Retd.) ceee Apclicant
' Vs.
Union of India & Others csee Responcents

Hon'ble Mr.Justdce U.C.Srivastava,V.C.
Hon'ble Mr, A.E.Gorthi, Member(a)

(By Hon.Mr.Justice U.C.Srivastava,V.C.)

The gpplicant who approached this Tribunal
regarcing inordinate delay in settling the corrutation of
pension despite several reminders to the opposite perties,
The prilirinary objection is whether the Tribunal has
jurisdiction over the subject matter. As the clzim of

the apglicant é+écnot. coverediunderiSection 14 & 19 of the
| .

Adn inistrative Tribunals Act)it is dismissed.
/-\Q.’ j\ ¢ g {ﬁ> ’ L/L/
J Member Vice-Chairman.

38th Nov.1991, Lucknow,

(sph)



